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Official Languages Act

2135. shri A. K. Gopalan:
Shri A. V. Raghavan:
Shri Sezhiyan:
Shri Muthiah:

Will the Minister of Home Affairs
‘be pleased to refer to the reply given
to Unstarred Question No. 2454 dated
the 17th August, 1966 and state:

(a) whether the proposed legisla-
tion to amend the Official Languages
Act, 1963 will be introduced during
the current session; and

(b) if not, the reasons for the delay?

The Deputy Minister in the Minis-
try of Home Affairg (Shri Vidya
«Charan Shukla): (a) and (b). Because
of a large volume of legislative busi-
ness pending before the House and the
pressure of other urgent business, it
is not proposed to bring forward the
‘Bill to amend the Official Languages
Act, 1968 during the current Session.

Ancestral Homes of Sarat Chandra

Chatterjee

2136. Shri Mohammad Elias:
Shrimati Renu Chakravartty:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
.ancestral homes of Sahitya Samrat
Sarat Chandra Chatterjee in Hooghly
as well as in Calcutta are in danger
-of extinction or of being sold to pri-
vate parties; and

(b) if so, whether Government pro-
pose to acquire them as national
monuments housing the innumeral
“pandulipis’, manuscripts and  other
memorable relics in the form of a
national museum?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
‘Parshan): (a) Government have no
‘information.

(b) Does not arise.

Auction of National Flag

2137. Shri Hari Vishnuo Kamath:
Shri Surendranath Dwivedy:
Shri Hem Barua:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to an act of
gross disrespect and insult to our
National Flag, committed by the Dis-
trict Agricultural Office Bidar, My-
sore State, who had notified the
auction thereof along with other pro-
pagandg material and miscellaneous
articles; and

(b) if so, the .action taken by Gov-
ernment in the matter as well as
against the Officer concerned?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. 8.
Naskar): (a) and (b). It is correct
that through an oversight an unser-
viceable National Flag was included
in the list of articles notified for auc-
tion by the District Agricultural ‘Offi-
cer, Bidar, Mysore State. Immediate-
ly the matter came to the notice of the
State Government, jnstructions were
issued for the withdrawal of the Na-
tional Flag from the proposed auction.
The correct procedure for the disposal
of unserviceable National Flags was
also brought to the notice of the Heads
of the various departments by the
State Government. The official con-
cerned were, after due enquiry, warn-
ed and asked to be more careful in
future,
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